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Sh. S .K.Sh arma

UL.,I, & Others

FOR THE APPLICANT
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DATE OF DE.OISIDN ll——5~93

 Applicant

Re spondents

Sh .V.5S .R.Krishna,counsel

. ShK.CdMittal,counsel

Applicant

Re spondents

Sh.v.S.R .Kriéhna,counsel

$hK.CMittal,

Hon ple Member Sh. B.N.Dhoundlyal Nember(a)

Hon ble Membe  Sh B -N.Dhoundiyal, Member(J)

ORAL JUDQEMENT

[_delivered by Sh.B.'\IDhoundlyal Memberla)_/

1

Twa appllcants S/Shr:. S.K.Sharma and

Sh .A.Subramanlum were appo inted as Jum.or Hydmgeologlsts

o the Gentral Ground Water Bosrd, Ministry of Water

respectlvelv. Both vsere promoted as Senior Hyorogeologists

' Resources,New Delhi on 23-10-1969 and Aug ./Oct «, 1970

n 20-11-1981 and contlnueci working on adhoc basxs t:.ll
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they were regularised on the basis of the recommerdations
of the D .E‘.';,-. weeof e 3-2-1983. In these gpplications, they

it s have prayed. for:the following reliefsie
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'a) That the adhoc service, followed by Regular.
~ Service should be counted and he treated as
continuous'Regular Service and it be held.
that the petitioner completed the requisite
e s period of five years regular service on -. .
e Tt )5 December, 1986 and” accordingly the petitioner
: is eligible to be considered for promotion -
- -:to the.post.of Scientist'D' under the
Fléxible Complémentary Scheme .Rule 3({c) of
Recruitment rule be ordered to be quashed s

b) The petitioner be also intervieved slongwith
vm o .. ...,.0ther cand idates ocn 22nd February,1988/ -
GANEILL LT Do S3ed Februaty,1988% o 0 - o

.. ¢) Any other relief which this Hon'ble Gourt
77 may deem”fit and proper ‘in the circumstances
of the case be also granted . Lo

. In both the cases, the Tribunal vide their q-‘;d_e_'r‘
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dated 23-2-1988 granted Interim Relief and directed the '

respondents to interview the appl'icanu and consider them J

aldngwith others fo"'r. bé ir;ng”se..lected” énd appo inted to the i

post of Scientist Grade'D', On 23-8-88 counsel for the

respondents Sh.K.o Mittal, stated that the goplic ants
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s iioth ave lbeeni seleéted and® included in the parel for the

. . post of Scientist Grade'D' but all the 29 officers who ]
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havesofar bee nappointedare senior to.them. They scv

tha’t .thé Assessme nt.Boardalre ady confirmed that the .
- applicants vére foundisuitible for promotion as Scientist
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3.  The applicants havé requested that their

services on adhoc basis a5 Senior Hydrogeologist should

‘be counted for the :purpose.of.seniority. However,

this application has been over tcken by prder

v

1ssuedbytheMinistry of Water Resources on 28-6-1988

B whereby, it stated that the Review D.P.C. have |
| ",,v"recommended both the appllcants to be appo mted as

'Se m.or Hydro:zeologlsts for the vac anc ies that

e occurrued,-«i_,n' .;h;e_-ljfef'ar“,_«.‘l‘%z'follow up orders for

a

| '. flxatlon of their sem.orlty from a specif ied date

in .1982 and g:wmg effect to the evaluation made

for the' higher post of Scientist Grade'J,' are yet
to bé passed,

4. In the conspeCcus of the facts and circumstances
. of the case, we dlSpOSe of these applications with -

) ’gheh‘foii'owincj directions/ordersie

l- Respondents shall fJ.x ’the senlorrt.y of. the /4
.. applicants. .as. Sem.or Hydrogeologlsts on the o '§
basis of their letter dated 28-6-1988 1ntimat1rx

!

'"'th'at they hive been récommended for the

. vacancies occuring in the year 1982,

... 2= On the .basis of the ir revised seniority they
' have 'to be assesied’ ‘by Assessment Board under

K

v. .the Flexible .Compleme ntary Scheme for promotlon

......

as Scientist Grade 'D'- ‘from the date they hawe %

become eligible for such-promotion. If such
assessment has alre:dy been made and the

gpplicants have\been_ found fit for promotion,

the required orders should be passed
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* expeditiously.

3. These orders shall complied with e xped it iously,
and preferably within a period of three months from
the date of communication. -

5. No order as to costs. Let a copy of this ordedbe

placed in both the files, g
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